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(By ilon.Fr.Dustice 5.K.Ohaon,U.C.: 

The applicant has aeeroached this Tribunal with the 

grievance that the respondents have withheld an amount of 

,t !c.27,900%- from the applicant's settloment dues and commutlan 

value of his pension . The Counsel for 	e the rse 	sw ondant 	put in 

an appearance. No reply has been filed. The counsel for the 

respondents states that XX the afore-mentioned amount could 

net be paid to the applicant since disciplinary proceedings 

were initiated against the applicant few weeks before hs 

retirement. 	The enquiry officer submitted his report In 

9-4-90 holdonh that the ahrlicant is 'partly guilty and 

partly not guilty' end that io why the amount was withheld,. 

The learned counsel for the respondents states that 

for paying., the arrears of commutted hensioni the matter 

being erOcessed. 

3. 	If the payment has not been made already, the same shall 

be p.a.S.A Athin one mwnth from the date of communication of this 

ardor by the neelicant tc the F:ailway and the applicant shall 
ivz 

1"/".  submit a\\due  certificate to th14 effect. 

The learned counsel for the applicant states that)in the 

CN,t1t4 
circumstances of the case the oeplicont is l-La4le to net some 

interest on the afore-mentioned amount. Keepin in view the facts 

-a 

• • • • 



a, 
of the case it is not a fit case for paying interest. 1slith the 

of 
above observations the application is disposed/without any order 

as to costs. 

Vice —CP.Kirman. 

Datd: 23rd November, 1992, Allahabad. 
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